In The Céntral Administrative Tribunal
| Calcutta Banch

GA 1221 of 1997

Prescnt 3 Hon'ble Mre BeFe singh, Administrative Hember

ton'ble Mre Kuldip Singh, Judicial Member

Radhanath Chandre & Tw Others

« Versus =

1) Union of India, through the Secretary to the
Covts of Indis, M/oc Scisnce & Technology
(0/o 5cience & Techmology), New Mehreull Roed,
N.w DOlhio

2} The Director General of t‘leteriology, f‘lausam
Bhavan, lodi Road, New Delhi.

3) ThesSecretary, UPSC, Oholepur House, Shahjehan
Road, New Delhi.

ese tee Respondents

| for the Applibant $ Mrs NeNe Roy, Counsel

. %

- For the Respondentss fis. U. Smnyal, Councel

- Heard on § 06-02-2002 _ Date of Urder : 06-02-2002

KULDIP SINGH, JIf

id. Coungel for the applicants is rot pirésent; but his
junior Shri NoN. Roy, ld. counsel is present and he is presenting

this case to-day.

| 2. When the case was teken up for arguments Ld. Counsel for
the applicant e;ubmits that some persons similarly circumstanced -
along uith the applicants had challenged the seniority list issued
by the Director General of Meteriology, Indian Meteriological
Depar tment before the Principle Bench whers the applicents lost

the case. Thereaf ter; a revieuw ‘applicétion was flled uhichwas
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also decided against the applicentse In view of the é;gumonts
subpitted by the ld. counsel for the applicants the case of the
appl_icant;e does not survive and it cannot be reagitated in this
O0éRe Sy mo relief can be granted. Sibce. the matter has already
bser; finalised by the Principal Bench in view of ths submission
made by lds counsel for the applicents, 0y tase is made out by the

a'pplicanté. in the presant O.Af' Hence, it 15 disnissed. No costse .
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